ACT No. II or 1857.

Passep BY THE LEGISLATIVE Councin oF INDIA.

( Recelved the assent of the Governor General on the 24th of January 1857,

Ax Acr fo establish. and incorporate an University at Calcutta.
‘WhaerEeas, for the better encouragement of Her Majesty’s subjects
' of all classes and denominations within the Presidency
Preamble. ‘ '

the pursuit of a regular and liberal course of education, it has been deter-

ing, by means of examination, the persons who have acquired proficiency
ifxu different branches of Literature, Science, and. Art, and of rewafding them
by Academical Degrees as evidence of their respective attainments, and
marks of honor proportioned thereunto; and whereas, for effectuating the

purposes aforesaid, it is expedient that sach University should be incorpo-
rated : It is enacted as follows : (that is to say)—

Incorporation. I. The following persons, namely,

The Right Honorable Crarius Jorn Viscousr CaNNING,
Governor General of India.

The Honorable Jouxy Russriyn Convry,
Lieubenant-Governor of the North-Western Provinces.

‘The Honorable Freprrick James HaLunay, Lieutenant-Governor of Bengal,

» , .
The Honorable Sir James WirniaM ConviLg, Knight,
Chief Justice of the Supreme Court of Judigature in Bengal.

A i S The

of Fort William in Bengal and other parts of India in |

mined to establish an University at Calcutta for the purpose of ascertain- -
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The Right Reverend DaxzeL Wirsox, .‘
. Doctor of Divinity, Bishop of Calcutta. oo

‘ The E‘[onomblé Grorar Anson, General,
Commander-in-Chief of the Forces in Indig.

: ﬁ‘he Honorable Josgra ALEXANDER DoRIN,
Member of the Supreme Council of India.

, . The Honorable Joux Low, M ajdr General, ,
Companion of the Most Honorable Order of the Bath, Member of the
- Supreme Council of India.

The Honorable Joun Prrrr Grant,
Member of the Supreme Council of India.

The Honorable Barxes Pracock,
- Momber of the Supreme Coundil of India.

Cuarres AvieN, Esquire,
Member of the Legislative Council of India.

Henry RICRETTS, Esquire, .
. Provisional Member of the Supreme Council of Tndia.

CHARLES BINNY;T.REVOR, Esq_uiré,‘
- Judge of the Sudder Cowt in Bengal.

Prince GroraM MUEAMMUD.

WisLniam Rircurs, Esquire,
Advocate General in Bengal.

- Crcin .BEADQN, Esquire,
. Becretary to the Government of India. -

Colonel Hexry Goonpwyy, of the Bengal linginecrs,
Chief Engineer in Bengal. '
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Wriniam GorpooN Youne, Esquire,
Director of Public.Instruction in Bengal.

Licutenant-Colonel WiLriam Ersxine Baxur, of the Bengal Engineers,
Secretary to the Government.of India._’

Lieutenant-Colonel A\IDREW Scorr Waves, of the Bengal Engmeers
' Surveyor General of ITndia.

Kennere Mackrnvow, Esquire,
Doctor in Medicine.

&

Hopgson Prarr, Esquire, T
Inspector of Schools in Bengal.

Henry WaLKER, Esqﬁire, |
Professor of Anatomy and Physiology in the Medical College of Bengal.

Tromas THOMSON, Esquire,
Doctor in M echcme Superintendent of the Botamcal Garden at Calcutta,

Freperick Joan MouaT, Esquire,

Doctor-in licine, and Fellow of the Royal Cellege of Surgcons,

Ljeutenant Winnianw Nassav Lggs, of the Bengal Infantry,

The Revérend WrnniaM Kay,
Dogtor of Divinity, Principal of Bishop’s College.

~ The Reverend ArexANDER Durr,
Dogtor- of Divinity.

Tromas Oupuay, Esquire,
Supermtendent of the Geolog 1cal Survey of Indla

 Heney Wopnrow, ]qumre, ‘
Inspector of Schools in Bengal, '
| Leonidas




ACT No: ‘11, 0or 1847. '

Lirowinas Cuint, Esquire,
_Principal of the Presidency College.
PROSON‘\IO CUOMAR TAGORD \
Clerk Assistant of the Legislative Council of India.

“RAMAPERSHAD Rov, Government Pleader in the Sudder Court of Benga_,l.
The Reverend James Ociuvie, Master of Arts.

The Reverend Josern MurLixns, Bachelor of Arts.

Moulavy Munaumup- Wuseen, Principal of the Caleutta Mudrasah.

Isawar Crusxpra Bipva Sacum.
Principal- of the Sanskrit College of Caleutta.

I3
.

Ramcorsvrn GHOSE,
Formerly Member of the Council of Education.

. ' . Avigxanprr Grant, Esquire,

Apothepary to the Hast India Company. 4

HENRY STEWART Rrip, Esquire .
Dnector of Public Instruction in the N01 Vest‘ern Provinces,

being the first Chancellor, Vivoé-Chanoellor, and Fellows of the said Univer-
sity, and all the persons who mé,y hereafter become or be appointed to be
Chancellor, Vice-Chancellor, or Fellows as hereinafter mentioned, so long
as they shall continue to be such Chancellor, Vice- Chdncellor, or Fellows
are hereby constituted and declared to be one Body Politic and Corporate

by the name of the Unlvemlty of Calcutta; and such Body Politic .Shd,ﬂ‘

by such name have perpetual succession, and shall have a common seal and

by sueh name shall sue and be sued, 1mp‘ead and be imp leaded, and ANBWET -

and be answered unto, in every Court of J.ubulbb within the territories in the
possession and under the Governmment of the East India Company,

Il. The
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°

he said body Corporate shall be able and capable in law to take,
: <.>1d .na  purchase and hold any property, moveable or immoveable,
operty.  which may <become vested in it for the purposes of the
niversity by virtue of any purchase, grant, testamentary disposition,
rwise ; and shall be able and capable “in law to grant, demise, alien, or*
wise dispose of all or any of the property, moveable or immoveable,
g to the said University ; and also to do all other matters incidental
pertaining to a Body Corporate.

;I': The said Body Corporate shall consist of one Chancellor, one
titution of Body Vice-Chancellor, and such number of ex-officio and ether
e, Fellows as the Governor General of India in Council
ready appointed, or shall from time to time, by any order published
he Calcutta Gazette, hereafter appoint; and the Chancellor, Vices,
Chancellor, and Fellows for the time being shall con-
the Senate of the said University. Provided that, if any
person being Chancellor, Vice-Chancellor, or Fellow of
, the said University, shall leave India without the inten-
irning thereto, his office shall thereupon become vacant.

afqd by :

IV, The Governor General of India for the: time- being shall be the
Chancellor of the said University, and the first Chancel-
lor shall be the Right Honorable Charles John Viscount,

V. The first Vice-Chancellor of the said University shall be Sir James

William Colvile, Knight. The office of Vice-Chancellor
shall be held for two years only ; and the Vice-Chancellor
n-before nominated shall go out of office on the first day of January

. Whenever a vacancy shall occur in the office of Vice-Chancellor of
aid University by death, resignation, departure from India, effluxion of

or otherwise, the Governor General of India in Council shall, by
tion in the Calcutia, Gazette, nominate a fit and proper person, being
the Fellows of the said Un1vers1ty, tobe Vice-Chancellor in the room
Person occasioning such vacancy. Provided that, on any vacancy in
office which shall occur by effluxion of time, the Governor General .
of
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of Indla in Council shall have power to re- a,ppomt the Vice- Ohanéellor

' herem—before nommated or any future Vice- Chancellor to such office.

O

VL The Lieutenant- Governors of Benga,l and the North- Western,"_' .
Provinces, the Chidf Justice of the Supreme Court of -
Judicature at Fort William in Bongal or of any Court -
of> Judicature hereafter to be constituted to or in which the powers of the
said Supreme Court may be transferred or vested, the Bishop of Calcutta,
and the Members of the Supreme Council of Tndia, all for the time being,
shall bé ex-officio Fellows of the said University. The whole number of
the Fellows of the said University, exclusive of the Chancellor and Vice-
Chancellor for the time being, shall never be less than thirty ; and whenever
the number ‘of the said Fellows, exclusive as aforesaid, shall by death,
-resignation, departure from India, o otherwise, be reduced below thlrty, the
Governor General of India -in Council shall forthwith, by notlﬁcatlon in the
Culeutta Gazette; nominate so many fit and proper persons to be Fellows of
‘the said University as, with the then Fellows of the said University, shall
make the number of such Fellows, exclusive as aforesaid, thirty. But no-
thing herein contained shall prevent the Goovernor General of India in Coun-
cil from nominating more than thirty persons to be Fellows of the said
‘UmVerswy if he shall see fit,

"Feuows.

VIL. The Governior Céneral of Tndia in Council may cancel the
Tho appointment of appomtment of ‘any p.erSOn already’ appo‘mteo, or here-
a Fellow may be can-  after to be appointed a Fellow of the University, and ‘as
celled
_ soon as such order is notified in the C’azette, the person 80
appomted shall censo to be a Fellow. - '

VIIL The C‘hance]lor Vice- Chancellor and Fellows for the time bemg
Chancellor, . Viee. Shall have the entive management of andsuperintendence
Chaittellor, and Fellows ~ gver the affairs, concerns, and property of ‘the said U ni-
‘to  ‘superintend -the
sffaiis of the Univérdi- versity ; and in all easés unprovided for by this Act, it
- ‘ shall be lawful for the «Chancellor, Vice-Chancellor, and
~Fellows ‘to act’1n such ‘manner as shall: appear to them best caleulated to
promote the purposes intended by the said University. The said Chancellor,
ol Vice-Chancellor, and Tellows shall have full power from

yolams: time to time to make and alter dny bye-laws and - regula-

tions
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L O 3'the’ same be not repugnant to laW or to the genera,l ob_]ects and B
N gtis ‘of this Act) touching the examination for degrees and the grant-
n J he same ; and touching the examma’mon for honors and the granting .
éf of honor for a higher proﬁclency.m the different branches of Lite-
it re, Science, and At ; and touching the qualifications of the candidates
e ‘degrees and the previous course of instruction to be followed by them,
a, and the preliminary examinations to be submitted to by them ; and touch-
y, mg the mode and time of convening the meetings of the ‘Chancellor, Vice-
:f ancellor, and Fellows; and, in general, touching all other matters what-

ever regarding the said University. - And all such bye-laws and regulations,
en reduced into writing, and after the common seal of the said Universi-
“shall have been affixed thereto, shall be binding upon all persons, mem-
“of the said University, and all candidates for degrees’to be conferregl
by the same, provided such bye-laws and regulations shall have been first
'subm1tted to and shall have received the approval of the Governor ‘(General

nd’a in- Councﬂ

All quest1ons Whlch shall come before the Chancellor Vice- Chan-
. Meetmg; Ofth'e Se_' cellor, and Fellows, shall be decided at a meetlng of the
gt e  ‘Senate by the majority of the members present ; and the
‘Chairman at-any such meeting shall have a vote, and, in case of an equahty
of votes, a'second or casting vote. No -question shall be decided at any
meetmg, unless the 'Chancellor, or Vice-Chancellor, and five Fellows, or; in
the absence of the Chancellor and Vice-Chancellor, unless six Fellows at the
least, shall be present at the time of the decision. At every meeting of the
‘Senate, the Chancellor, or in his absence the Vice-Chancellor, shall preside
in the absence of both, a Chairman shall be chosen

as Chairman; and,
by the Fellows present or the magor part of them,

, X. The said -Chancellor, V1ce-Chancellor, and Fel-
mﬁgfﬁ;’%’gﬁ&’ﬁa’fa lows for the time being shall have full power from time

-+ Officers. to time to appoint; and, as they shall see occasion, to re-
move all Examiners, Officers, and servants of the said” University.

" XI. The said Chancellor, Vic,e-Chaneellpr, and I‘ellows shall have
I,O‘Vvelfm confer do. DOWET, after examination, to confer the several degrees of

grees, Bachelor of Arts, Ma,stel of Arts, Bachelor of Laws, Iiicen-
tiate
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tiate of Medlcme Doctor of Medlcme and Master of Civil Engmeermg ;
they shall also have power, after examination, to confer upon the candidates
~for the said several degrees marks of honor for a high degree of proficiency
- in'the different branches of Literature,»Science, and Art, according to rules
to be determined by the bye-laws to be from time to time made by them
under the power in‘that behalf given to them by this Act.

XI[.  Bxcept by special order of the Senate, no person shall be
OQualification for ad- admitted as a candidate for the degree of Bachelor of
mission- of Candidates ~Artg, Master of Arts, Bachelor of Laws, Licentiate of
for degrees. Medicine, Doctor of Medicine, or Master of Civil Engineer-
ing, ‘unless he shall present to the said Chancellor, Viee-Chancellor, and
Fellows, a certificate from one of the Institutions authorized in that behalf
‘by the Governor General of India in Council, to the effect that he
has completed the course of instruction prescribed by the Chancellor,
Vice-Chancellor, and Fellows of the said University, in the bye-laws to be
made by them under the power in that behalf given by this Act.

- XIIIL. The sald Ghancellor Vlce-Ohancellor and Fellows shall cause

“an examination for degrees to be held at least once in

grﬁfminaﬁ(’“ for de-  overy year ; on every such examination, the candidates
shall be examined either by Examiners appointed for the

purpose from among the Fellows by the said Chancellor, Vice-Chancellor, and
Fellows, or by other Examiners so to be appointed; and on every such
examination the candidates, whether candidates for an ordinary degree or for -
a degree with honors, shall be examined on as many subjects and in such
manner - as the said Chancellor, Vice-Chancellor, and Fellows shall appoint,. '

XIV." At the conclusion of every examination of the candidates, the
Grant of degross, Examiners shall declare the name of every candidate
whom  they shall have deemed entitled to any of
the said degrees, and his ploﬁ01ency in relation to other candidates ;
and also the honors which he may have gained in respect of h]S '
proﬁcmncy i that department of knowledge in which he is about to graduate ;
and he shall receive from the said Chancellor a certificate, under the seal
of the said University of Caleutta and signed by the said (Jhancellor or
Vice-Chancellor, in which the particulars so stated shall be declared.

XV. The
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XV The said Chancellor, Vice-Chancellor, and Fellows shall have
power to charge such reasonable fees for the degrees to ’
be conferred by them, and upon admission into the said ]
University, and for continuaunce therein, as they, with the approbation of |
the Governor General of India in Council, shall from time to time see fit
to 1mpose. Such fees shall be carried to one General Fee Fund for the

Jpayment of expenses of the said UIllVGI‘olty, under the directions and
' i al of Indiaiin Councilys.

to whom the accounts of income and expenditure of the
said University shall once in every year be submitted for such examination
and audit as the said Governor General of India in Council may direct.

Fees.

Annual accounts.




